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lowed under the model clause to each 
House of Parliament to modify the 
rules. 

Therefore have tabled this 
amendment, which is more in con-
formity with the model clause ac-
cepted by the Law Ministry, and I 
hope that the Deputy Minister will 
accept it. 

Mr. Deputy-Speaker: The amend-
ment is now before the House. Is 
the han. Deputy Minister accepting it? 

Shri Hajamavis: I am not accept-
ing it. 

Mr. Deputy-Speaker: Is the hon. 
Member pressing his amendment? 

Shri Siddananjappa: No, I am 
pressing it. 

Mr. Deputy-Speaker: Has r ~ 

Member leave of the House to 
. draw his amendment? 

Several Hon. Members: Yes. 

not 

han. 
with-

Toe amendment was, by leave, with-
drawn. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 17 stand part of 
the Bill". 

The motion was adopted. 

Clause 17 was added to the Bill. 
Clause 18 was added to the Bill. 

Clause I, the Enacting Formula and 
the Long Title were added to the Bitl. 

Shri Haj'lmavis: I beg to m('Ye: 
"That the Bill be passed". 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill be passed". 
The motion was adopted. 

15.25 hrs. 
"DEMANDS FOR SUPPLEMENTARY 

GRANTS (GENERAL) 
Mr. ' ~ r  Wp shal! now 

take up Supplementary Demands. 
- "Moved with the recommendation of 

Land) Bill 
DEMAND NO.9-DEFENCE SERVICII6, 

EFFECTIVE-ARMY 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a supplementary sum not 
exceeding Rs. 67,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Defence Ser-
vices, Effective--Army'." 

DEMAND No. ll-DEFENcE SERVICES, 
EFFECTIVE-Am FORCE 

Mr. 
moved: 

Deputy-Speaker: :Motion 

"That a supplementary sum not 
exceeding Rs. 8,00,00,000 be 
granted to the President to defray 
the charges which wilJ come in 
course of payment during the year . 
ending the 31st dh of March, 
1963, in respect of 'Defence Ser-
vices, Effective-Air Force'." 

DEMAND No. 25--UNION EXCISE DUTIES 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 40,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Union Excise 
Duties'." 

DEMAND No. 26--TAXEs ON INCOME 
~  COf:PORATION TAX ETC. 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 39,50,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Taxes on In-
come including Corporation Tax 
etc.'." 

the President. 
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DEMAND No. 49-CABINET 

Mr. 
moved: 

Deputy -Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 3.00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Cabinet'.". 

DEMAND No. 97-INDIAN POSTS AND 
TELEGRAPHS DEPARTMENT 

Mr. 
moved: 

Deputy·Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 4.50,00,000 be 
gran ted to the President to defray 
the charges which wilI come in 
course of payment during the year 
ending the 31st da)' of March, 
1963, in respect of 'Indian Posts 
and Telegraphs Department'.". 

DEMAND ·No. ll1-SECRETARIAT OF THE 
VICE-PRESIDENT 

Mr. 
moved: 

Deputy-Speaka: Motion 

"That a supplementary sum not 
exceeding Rs. 56,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Secretariat of 
the Vice-President'.". 

DEMAND No. 114-DEFENCE CAPITAL 

lUr. 
moved: 

OUTLAY 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 20,00,00,000 be 
granted to the President to defray 
the charges which wilI come in 
courSe of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Defence Capi-
tal Outlay'.". 

DEMAND No. 144-CAPITAL OuTLAY or 
THE DEPARTMENT OF ATOMIC ENERGY 

Mr, 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding. Rs. 1,000 be 
gran ted to the President to defray 
the charges which wilI come in 
course of payment during the year 
ending the 31st day of March, 
1963, in respect of 'Capital Outlay 
of the Department of Atomic 
Energy'.". 

Shri A. K. Gopalan (Kasergod): 
rise to support all the Supplementary 
Demands for Grants presented before 
the House. These Supplementary De-
mands are a logical follow-up of the 
firm determination of this House ex-
pressed the other day to drive away 
the Chinese aggressors from our ter-
ritory. After having unanimously 
adopted the resolution moved by the 
Prime Minister, expressing the united 
will of the Indian people, the time has 
now come for us to translate that 
determination into concrete actions 
and deeds. 

The most important of these con-
crete deeds is, naturally, the acquisi-
tion of the necessary military power 
for throwing the Chinese aggressors 
out. Naturally, the primary instru-
ment of this task is our Armed Forces. 
They have to be augmented both in 
human and in material resources. 
They have to be provided with up-to-
date, efficient and suitable weapons. 
Fresh reinforcements have to be re-
cruited, trained, mobilised and led. 
All s~ will certainly strain our 
limited resources to the utmost. Al-
ready, we were engaged in the hercu-
lean task of the development of our 
economy for bettering the lot of our 
people. Even the limited soccesses 
which we were having and which we 
achieved required the sacrifices of the 
common people. The new situation 
will further strain our economy, and 
will divert our limited resources into 
uaproductive channels. But this is a 
task which we cannot postpone. 
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Comi;"g to the Supplementary De-

mands for Grants out of the hundred 
odd crores of s ~ r  grants 
now demanded, nearly Rs. 95 crores 
are meant for defence purposes Rs. 75 
crores of revenue and Rs. 20 crores of 
capital expenditure. A casual look at 
the details of the expenditure will 
show that out of the Rs. 75 crores of 
revenue expenditure on defence, the 
lion's share goes for the expenditure 
on the acquisition of equipment and 
stores. Rs. 20 crores for the ordnance 
factories, Ro. 24 crores for the pur-
chases outside the Government ord-
nance factories, and Rs. 4 crores for 
Air Force stores; this comes to a total 
of Rs. 48 crores. Undoubted,y, I am 
sure that quite a sizeable proportion 
of this expenditure will have to be in-
curred in foreign exchange for the 
purchase of weapons from abroad. 

In this connection. I have to say 
that only the other day. the Prime 
Minister enunciated OUr country's poli-
Cy as far as the purchase of arma-
ments and the armament industry are 
concerned. I agree fully with that 
declaration. But.· here I have to say 
that We should not forget that in the 
past our efforts to produce modern 
weapons in our factories were ob-
structed by the private arms manu-
facturers a broad by their claims on 
patent rights. I remember in this 
House itself when answering a ques-
tion in 1954. the Prime Minister, who 
was also Defence Minister then, said 
that our ordnance factories could not 
undertake the manufacture of a num-
ber of modern weapons due to objec-
tions raised bv the foreign firms who 
owned patent - rights. So though it 
was possible for us to produce those 
weapons, we could not do so. 

As the Prime Minister has said, we 
cannot go on purchasing arms from 
abroad. In an emergency, we have 
to do it and should do it. But every 
efl'ort must be made to use our mate-
rial and scientific and technical skill 
to produce our own weapons. For this 
purpose, we should, as we have been 

Grants (General) 
emphasising very often. among the 
existing patent laws and trade marks 
and stop also the treks abroad for 
purchases. 

In this connection, I want to empha-
sise that the arms purchases being 
made should be strictly on a commer-
cial basis. I know, ~  course, that 
there is practically no free trade in 
them It has to be purchased either 
in the in terna tiona I black market or 
at fabulous prices or It has to be got 
by political arrangements, on a gov-
ernment to government basis. When 
coming to such arrangements, we have 
to be vigilant about being tricked by 
attachment of political strings to such 
deals. 

Another point is this. There are 
voices being raised in the country that 
planning should be dropped and social 
services etc. should be cut down to 
help defence effort. As the Prime Mi-
nister said the other day, we are 
opposed to such course of iction. After 
all what is defence if it is not based 
on' the economic strength and politi-
cal stability of a nation? The verv 
process of strengthening our defl!J.lcC 
means basing it on our own ecc010my 
and the well-being of our ~  So 
we cannot neglect this aspect. 

That brings us to the question of 
resources. We have two tasks. We 
ha ve to prosecute an enhanced defence 
effort and simultaneously continue to 
plan fOr socio-economic development. 
So it is very difficult to find the re-
sources. It is certainly heartenipg 
that as far as defence measures are 
concerned, we are seeing everyday 
that all sections of people, even the 
poorest sections, contribute according 
to their mite. Certainly as long as 
the emergency lasts, there will be 
more contributions. But these volun-
tary contributions wilJ not be suifi-
cient because we have to find resources 
for defence as also for the continua-
tion of socio-economic development 
plans. 
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So am plaCIng certain proposals 
before the House as to how resources 
can be found specially in this emer-
gency; the first is that we should take 
OVer the banks fOr the emergency 
period. I do not say nationalise them 
now, though We are of that opinion. 
Let that question be decided after-
wards. What I say is, that Govern-
ment should manage the banks SO that 
their resources can be USed for the 
defence effort and also for other pur-
poses to which ~ r  think pri-
ority should be given. Then specula-
tion and' speculative trading should be 
stopped. As regards privy purses. 
some rajas have donated a percentage 
to the defence fund. What we say is 
that privy purses over a lakh of rupee 
should be suspended for the emer-
cency period. There should be a cut 
of 5---15 Per cent on salaries over 
Rs. 1,000. Certain companies and con-
cerns have got !'esources accumUlated. 
These also have to be utilised. Former 
princes as well ~s certain other peo-
ple in this country have got foreign 
assets. It is said that this amounts to 
a bou t Rs. 100 crores. They may be 
asked to declare those assets. These 
can be used far purchasing things from 
abroad. 

Therc has been a magnificent con-
tribution of gold. But this has come 
mainly fr<Ym the middle classes and 
the poorer sections. According to the 
Finance Minister himself, there are 
about Rs. 2,000 crores worth of hid-
den gold. The gold with millionaires 
and bullion traders has not come out. 
We have to consider this matter very 
seriously and make an appeal to them. 
We should make it attractiVe for them 
to come out with it. If necessary, we 
may pay a ~ more price and then 
see that we get all the gold availa:ble. 
If the aJpIJ)eal is not effective, we will 
certainly have to consider certain 
legiskltin by which we will be able 
to get all these resources. 

The next question is about foreign 
trade. In t'his emergency period, I 
think the foreign trade must be taken 
over. Also, if it is possible, the trade 

Grauts (General) 
must be done on a barter basis. Then 
there are Rs. 30-40 crores going as 
remittances abroad. At least 50 per 
cen t of these may be stopped till the 
emergency is over and the amount 
taken over. 

The next source of inc<Yme is excess 
profits tax. When we were discussing 
the Bill to amend the Companies Act 
the other day, one of my han. friends 
said that the workers are wIlrking, 
and are ready to work, extra hours 
and pay the wages to the NDF. What 
about the profits that come On account 
of that extra work'! That must cer-
tainly go to the NDF. When every-
body in the country, specially the pqor 
people, is making the utmost sacrifices, 
certainly there must be a limit for 
the profit and the excess profit must 
be taken over. 

As far as agricultural production is 
concerned. according to the figures 
given to us, even now there are waste-
lands. The,., should be given to land-
less agricultural labourers free. There 
should be no formalities now because 
these must be given immediately sO 
that they will be able to cultivate 
those lands that are even today lying 
fallow and held by landlords. This 
must be done sa that in this period 
of emergency every piece of land that 
is cultivable is cultivated. 

The next point is, as my hon. friend, 
Shri Kamath, said, about scrapping 
prohibition till the emergency :s over. 
That will also give Us s<Yme money. 
Wben I pointed this out last time, the 
Finance Minister did not like it and 
replied that it would not be done. But 
in this emergency, We should consider 
whether it cannot be done. 

Then I come to the last point. As 
far as the defence strength is concern-
ed. the morale of both the jawans in 
the front and people in the rear is 
very important. War does not simply 
mean a question of raising some fund, 
buying or producing same WeaJpol1S 
and leaving the soldiers to do ~ 
battle. After all, soldiers are else 
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human beings. They have their kith 

_ and kin, wives and children far away 
in the rear. They think of their 
homes and their children. So it is 
the duty of Government and Parlia-
ment to see that our jawans feel as-
sured of the welfare, security and 
future of their people. Most of the 
soldiers come from the peasantry, 
from villages. 

In this connection, I have to say that 
at least as far as this emergency is 
concerned, we must see that on no 
acount, for any reason whatsoever, 
should the peasant be evicted from 
the land. I say this because there is 
the judgment of the Kerala High 
Court and the Suprem<.: Court invali-
dating the Agrarian Relations Act. 
It also affects Mysore and other States 
where ryotwari areas exist. If we do 
not do this, what will happen is that 
when the jawan who is now fighting 
and driving away the enem,l from our 
land comes back he will ste that the 
little piece of land which he had has 
been taken away by the landlord. 
Then what would be his feeling? 

We have got the Defence of India 
Act. Using it, we should see that 
whatever little land the peasant has 
got whatever right he has ·got must 
be protected. As far as the majority 
of the jawans are concerned, they are 
!IOns of peasants. So they must feel 
that while fighting boldly and driving 
the enemy from OUr land, they wiD 
not lose their land. So, t'he moraJe 
of the jawan as well of the people 
in this country is very important, 
more i.rnpori:ant than weapons. Simi-
larly, the question of prices is very 
important. The Planning Commission 
bas placed certain proposals before 
us, but as I ha-,re pointed, the action 
of the High Court and the Supreme 
Court should be corrected without 
delay, as this is a question whic'b. wi1l 
especially trouble the jawans. 

Sending my greetings to the -jawans 
who are bold fighting. I su:pport thE' 
supplementary demands. 

Grants (Genera 1) 

Mr. Deputy-Speaker: The time al-
lotted is three hours. I would re-
quest Members to limit the time for 
their speeches. Shri Guha. 

Shrl Barl Vishnu Kamath: Unfortu-
nately you are not a member of the 
Business Advisory Committee. 

Mr. Deputy-Speaker: I am a Mem-
ber. 

Shri Harl Vishnu Kamath: But you 
did not attend the meeting ur.yway. 
You were not present. The Speaker, 
as Chairman, agreed that if t'he House 
was SO minded, the time would be ex-
tended by one hour. One hour is al-
ways up your sleeve, at your discre-
tion. He agreed to four hours. It 
may even be more if necessary, be-
cauSe it is very rmportant. 

Mr. Deputy-Speaker: Cut motions 
may now be moved subject to their 
being otherwise admissible. 

Need for enlisting the services of ex-
I.N .A. personnel in the national war 
effort. 

Shri Hari Vishnu Kamath: I beg t() 
move: 

''That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 67,00,00,000 in respect 
Of Defence Services, Effective 
Army be reduced by Rs. 100." 
(24). 

Constitution, functions and powers of 
the National Defence CouftCU 

Slari Hari Vishnu Kamath: I beg to 
move: 

"That the demand for a s ~ 
entary grant of a sum not ex-
ceeding Rs. 67,00,00,000 in respect 
of Defence Services, Effective-
Army be reduced by Rs. 100." 
(25). 



Demands KARTIKA 28, 1884 (SAKA) for Supplementary 231Z 
Grants (Genera!) 

Constitution, functions and powers of 
the N ationa! Defence Council 

Shri Bari Vishnu Kamath: I beg 
to move: 

"That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,00,00,000 in respect 
of Defence Services, Effective-Air 
Force be reduced by Rs. 100." 
(26) . 

FeaSibility and probability of 
of MIG jet aircraft by the 
Russian Government. 

supply 
Soviet 

Shri Hati Vishnu Ka1ll"th: I b"g to 
move: 

"That the demand for a supple-
mentary grant of a SU'!l not ~
ceeding Rs. 8,00,00,000 in res-
pect of Defence Services, Effec-
tive-Air Force be reduced by 
Rs. 100." (27). 

Necessity and desirability of reducing 
the size of the Council of Ministers 
for the duration of the Emergency. 

Shri Hari Vishnu Kamath: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of 
Cabinet be reduced by 
Rs. 1,00,000." (32), 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 

Shri A. C. Guba (Barasat): This 
war has brought about almost an un-
precedented enthusiasm in the 
country. Every section of the people 
is now determined to fight this 
Chinese aggression and to meet the 
situation created by the Chinese in-
vasion. The people are determined, 
and have become enthu,i"s(ic in the 
endeavour to put forward ql\ their 
resources for this r ~  

This puts the Government under an 
obligation to make an earnest and 
• eriou. effort for total mobilisation of 

our resources. While we should make 
all efforts for the proper conduct of 
this war and to drive out the inva-
ders we should at the same time see 
that OUr home front is also properly 
protected, that there is no slackening 
in the development works, in the 
social services etc. War is likely to 
bring about certain dislocation in our 
administration and in our social ser-
vices 'but it will be the obligation and 
the duty Of the Govenrnent to keep 
a strict watch on all this and to 
see that OUr plan is not scrapped and 
that social services are maintained. 
So, in addition to the normal revenue· 
required for the administration and 
for the plan pUrposes, now we shall 
have to find revenue also for this war 
for that. proper economy in adminis-
tration is of great necssity. 

It will be difficult for any of us to 
make a correct or even an approxi-
mate estimate of the financial require-
ments of this war. This supplemen-
tary budget has made a provision only 
for about Rs. 95 crores. This is only 
for fiVe months. Calculating on this 
basis it can be assumed that the Gov-
ernment estimate of the annual re-
quirement for the purpose of this war 
is about Rs. 300 crores. The tempo 
of war will increase, it will not re-
main for long just a limited thing, it 
may expand. At least, we shall have 
to make all the preparations for that 
contingency. So the total require-
ments for war purposes may exceed 
Rs. 300 or even Rs. 400 crores annuallY,· 
and may go to even larger sums. So 
from the very beginning we should 
mobilise our financial resources for 
that purpose. 

We find that during the last world 
war, within four weeks of America's 
entry into the war, America put an 
excess profit tax; and soon it was 
raised to 100 per cent. The United 
Kingdom also put an excess profit 
duty of 100 per cent in May, 1940. But 
in this supplementary budget no tax 
proposal has been mad" and the g"p Or 
Rs. 95 crores has been left uncovered . 
I do not know what the hesitation is 
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on the part of the Finance. Minister to 
propose certain taxes even for these 
remaining four months "I this ~  

year. The longer We put off this inevi-
table thing the more difficult it will be 
for us later. Now, public enthusiasm is 
at its crest. If the Government do not 
take advantage of that enthusiasm and 
allow it to slacken then it will become 
more difficult for the Government later 
<In to go in for heavy taxation. This 
was an opportune time for proposing at 
least some of the taxes.' The excess 
profits tax capital gains tax and similar 
<lther things should have been pro-
posed here, and this gap of Rs. 95 
crores should not have been left un-
covered 

The inevitable thing would be for 
the Government to go in for deficit 
financing. They will have to cover 
this gap by created money. Whether 
they print new notes, or takes recourse 
to bank credit, the result of tne eco-
nomy of the country will be more 
conditions for financial conditions to 
or less the same. The invitable result 
would be inflation. That is one thing 
which the Government should ·be very 
~r  to guard against. It should be 

the first object of the r ~  to 
see that there is no undue rise. in 
prices. There is naturally a tendency 
for prices to go UP in war conditions, 
for financial conditions to give a push 
to prices upwards but if Government 
measures also help tha, it will be bad 
for the country and the economy of 

. the country. 

I do not like to go into the merits 
and demerits of inflation or of deficit 
financing. It is an old thing and the 
House and the country are quite 
aware of it. But I wouid say that the 
natural tendency for inflation or 
higher prices should, to a certain ex-
tent,be checked by curbing the pur-
chasing power :>f the people, at least 
of the higher income group and that 
·could have been done by putting 
taxes on the people. That should 
have been one of the methods for 
keeping prices within certain limits. 

The Government could also attempt 
some vigorous campaign for small 
savings. That is also going on in a 
more or less routine way. I do not 
know whether the Government can 
think of having some compulsory 
saving. My han. friend who preceded 
me suggested that there should be a 
cut in the salary of the higher income 
groups. That was imposed· during 
the last world war also. Ida not 
kno\'; ·.vhat the difficulty of the 'Gov-
ernment is in imposing a cut on per-
sons with high incolnes in the "Gov-
ernment departments; most of the 
business houses then. would also co-
operate with the Govenment in en-
forcing it. 

Peop}e will be earl1iiig' more 'because 
of the war expenses. There will be 
more expenditure, more purchses by 
the Government and by tI", ~  
and sO there will be more profits. 
What is the difficulty new in saying 
that a portion of the profit must be 
saved, must not be allowed to be 
spent in consumption. A sort of 
compulsory saving scheme should also 
have been introduced by now. 

In the debate on the t:B.o resolu-
tions moved by the Prime Minister, 
myself and some other friends from 
that side ~ r  Kamath, suggested 
the scrapping of prohibition. and also 
the introduction of some smalI duty 
on salt. I have been in the Congress 
from the very beginning of the non-
co-operation movement. These things 
were almost a creed to us. But I 
think times have changed now; and 
we can also adj ust our ideas and 
ideologies aceording to the changed 
situation not only for this emergency, 
but for other times as well. Not only 
a big amount of revenue is lost in 
States where prohibition is in force 
but extra expenditure is incurred to 
put down the bootleggers. Thb has 
become a sort of a social menace and 
a number of years more. The luxury 
the social order has been jeopardised 

. to a certain extent by the introduction 
of prohibition. There is be some re-
thinking and at this opportunity we 
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should keep aside our ideological 
niceties. We should take courage to 
scrap pro-scrap prohibition and get 
the revenue out of it. 

I do not suggest that we allow 
peOPle to go on drinking merrily. 
That is being done in bigger, higher, 
official circles, practically in all the 
big clubs <:nd hotels. Government 
should rather check these things. 
There may be something to regu-
late and control these thirrgs. 
It has come to our notice in another 
connection that in colliery areas there 
are a great deal of liquor shops. We 
should try to keep some days of the 
week as dry days in those areas but 
most of the States have not complied 
with such a request when it was made. 
I do not like that the coalmine 
labourers should be allowed to drink 
merrily. There should be some con-
trol. But the general policy of pro-
hibition should be scrapped. 

As for salt, the abolition of salt duty 
has hardly benefited the poor con-
sumer. If you look into the price 
structure, there is a big variation. If 
it sells in Gujarat or Maharashtra at 
5 or 6 nP. per seer, in Assam and 
Manipur it sells at five or six annas 
per seer and not all this difference is 
due to the transport expenses. Most 
of it goes into the pocket of the pro-
fiteers. What is the harm then, if we 
put a small tax on salt and tl"y to 
sell it all over the country at the same 
price. It is the barest necessity for 
every individual and it should be 
obtained at a reasonable price all over 
the country, so that people may not 
buy it at profiteering prices. 

Any war creates a situation where 
the profiteers make bigger profits. 
There has been no indication, I am 
sorry to say, in these supplementary 
demands about any measure to check 
that. This Budget should have been 
presented with some remarks about 
some policy declaration of the Gov-
ernment about financing the war. 
They have just presented it as an 
ordinary supplementary budget. What 

is the idea of the Government? How 
will they finance this war? It is not 
likely to De ~ smail affair of just 
four months or one year; it may conti-
nUe for some years. We should make 
preparations on that ibasis. It may 

~ for some years. The country 
would require total mobilisation of its 
r:'",:C; ,:es. We send our soldiers to 
the front. They should be properly 
equipped. They make the highest 
sacrifice. People of the country should 
also share their sacrifice in their res-
pective fields. The only sacrifice that 
we can do is to curtail our consump-
tion, increase our production and get 
ready to pay more tax and contri-
butiOn3. Contributions have been 
coming splendidly but it is not possi-
ble for any Government to conduct 
or finance a war with these contri-
butions. The total may be about Rs. 
15 or Rs. 20 crores. I do not like to 
deprecate this. I appreciate the 
enthusiasm of the people who are 
making these contributions and most 
of them are coming from ordinary 
men not all from big men. But we 
realise that we cannot finance the war 
with these contributions. War 
requires the total endeavour of the 
Government, mobilisation of the fin-
ancial resources of every man in the 
country, not only the rich but also the 
~ r  We require the imposition of 

taxes and the declaration of the policy 
regarding the ~  the war -and 
economy in administration. With these 
words, I sUppOrt these demands. 

Shri U. M. Trivedi (Mandsaur): 
Mr. Deputy Speaker, eight ye!!rs ago 
when Mr. Guha was Minister of State 
he was not willing to accept the pro-
position about taxing salt. Today 
things have changed. We must be 
practical in our outlook. Whatever 
sentiments we may possess about the 
slaughter of cows, necessity has led 
us to this position that slaughter of 
cows is going on with all the protests 
coming from various parts of the 
country and from various people .... 

An Hon. Member: What has slaugh-
ter of cows to do with Defence? 
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8hri U. M. Trivedi: My hon. friend 
may hear me for a while. Prohibition 
is not as sacrosanct as cow slaughter. 
We have indulged in this for long and 
it has deprived us of the revenue and 
the Centre has also to contri!bute half 
of the losses incurred. Apart from 
that a very recent demands has been 
made that for enforcement expenses, 
Centre should pay. Some figures 
were given some time back of about 
Rs. 4 lakhs or so in answer to a 
question regarding enforcement ex-
penses in D.P. But the enforcement 
expenditure of D.P. was Rs. 4 crores. 
Such a heavy expenditure is being 
incurred in the various States where 
enforcement is being carried on and 
the loss of revenue is very great. 
Should we not reorientate our policy 
about this bogey at prohibition? Let 
Us admit that We have miserably 
failed. It is no doubt a good thing. 
But it has failed. In Bombay, in the 
old days you could get these things 
at a particular place only but now you 
can get them anywhere and every-
where. They are available at exorbi-
tant prices and these bootleggers do 
not pay any income tax on their lakhs 
of rupees. It is not useful to the 
country. This aspect of the question 
must be very well considered in these 
war days and in these days when we 
are considering the need for economy 
and sacrifice on our part. The Gov-
ernment has not come forward with 
any indication of the policy of the war 
measures on the financial side which 
they will adopt, and the supplemen-
tary demands have been just ushered 
in in the ordinary routine manner. 
There is absolutely no indication as to 
how the ?rices are being controlled, 
what economic policy will be further 
followed and what consequences are 
likely to arise. 

When I was reading these supple-
mentary demands for grants, it ap-
peared to me that probably the grants 
were formulated before the 20th Octo-
b2:', 1962 before the emergency set 
upon us. Our Vice-President used to 
have a car from other sources. I do 
not know whY this moment has been 

chosen to provide him with a staff 
car; although the expenditure is not 
much, I do not know why at this 
juncture this thing has been formulat-
ed. While he could carryon without 
this car for ten years, I think ;: c could 
carryon further, without this car, for 
a number of years more the luxury 
of these jeeps and staff cars allowed 
to the varIOus departments has in-
creased out of bounds for the last so 
many years and it is on the increase. 
You must put a stop to this. Every 
little thing whiCh can save fuel which 
can save this expenditure of money, 
and which can show the real austerity 
and the sincerity behind our objective 
Of driving out the aggressor must be 
clearly displayed in all our measures, 
whether they be in this House or out-
side the House. It is, therefore, my 
suggestion that all unnecessary ex-
penditure must be immediately cut 
down. There is no indication of that. 
Rs. 75 crores is the only amount, in 
addi tion to the sum of Rs. 8 crores for 
atomic energy, I think, that has been 
demanded for meeting the expenditure 
in respect of the defence forces. We 
have just started digging the well 
when the house has caught fire! We 
had absolutely no arrangements made 
for increasing our air force, and now 
we are thinking of doing it. Even 
without these supplementary demands, 
the expenditure could have been 
incurred just as it had been incurred 
so often and even after incurring it 
it had taken years before the House 
has been apprised of it. I do not know 
why this method is adopted and the 

-requirements of the country have not 
been met. We find ourselves in a most 
miserable position today: with all the 
man-power that we are setting up to 
meet the enemy's advance, we have 
to gallantly fall back day after day to 
the ridicule of the world and to our 
great-shame. 

In these days, I do not think that 
there is any Member who would 
oppose the supplementary demands. 
They will be certainly granted, and 
will be voted whole-heartedly, but it 
will be the duty of the Government 
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to exert itseJ! in such a manner as 
to indicate to the House that nothing 
slipshod will be done and that the 
purpose for which these supplemen-
tary demands have been made before 
the House will be carried out syste-
matically, properly and sincerely and 
not for the purposes of putting down 
or throwing down this money into the 
well of corruption. 

For example, Demand No. 56 is to 
meet an expenditure of Rs. 61,000 
which is the compensation payable to 
the land-owners as assessed by the 
land acquisition authority and about 
which some suits were filed. It says: 

"After careful consideration, it 
has been decided to file appeal in 
the High Court in one case." 

All these things which have been 
indicated on the question of acquisi-
tion of land by the Home Ministry 
will surprise many of us. Why should 
this small sum of Rs. 61,000, which is 
'charged', be included today in this 
demand? Although it is a very small 
amount, when an appeal is already 
being filed and a stay order has been 
obtained by the Government, why 
should it be charged today for making 
payment? Could not such payments 
be kept in abeyance"? Other similar 
items are included in other demands 
in regard to expenditure which may 
be avoided. Why has it become 
necessary that all these demands must 
be immediately met, sO far as the pri-
vate individuals are concerned? 

Other demands of course, do not 
exceed Rs. 4 crores and so there is 
not muoh to be said on that account. 
Bu t, as suggested 'by other speakers 
who preceded me, so far as land 
revenue measures of the various States 
are concerned, the law must be so 
made either on the direct' on of the 
Central Gcvernment or b v issuing a 
letter Of instruction to ~ State Gov-
ernments that if a soldier, a bread-
earner, a tiller of the soil, who is a 
member of a joint Hindu family and 
upon whom depends the occupation or 

utilisation oi the land IS on the front, 
till such time that he is on the front, 
he should be treated, for the purposes 
of the Land Revenue Act, as a person 
present in the village; he should not 
be treated as an absentee from the 
land and at the end of the hostilities, 
he should not be made to find tha t 
the possession of the land has gone 
from him. This had happened so 
often during the last ten years when 
thousands and thousands of young 
Rajput boys who had offered their ser-
vices and who were actually on the 
front, because they happened to be 
merely Rajputs and as Rajputs they 
were irritated against the Congress 
party, were deprived of their right to 
hold the land with a vengeance with 
a vindictiveness. Here I would say 
tha t we are one in this caUSe and we 
are fighting as one man against this 
aggressor. So there should be no 
discrimination, be he a Rajput, a Jat, 
Sikh, Jain or a Baniya; to whatever 
caste he may belong, he should not 
be deprived of his right to hold the 
land when he returns after the hostili-
ties. 

On a previous occasion I had sup-
ported the payment of privy purses 
to the princes. Even now, on princi-
ple, would not like to stand in the 
way of their enjoying the benefit that 
has been bestowed on them under the 
Constitution. But when all our 
countrymen are agreeable to a life of 
austerity during these hostilities it 
would be in the fitness of things, it 
would be met and proper for them 
not to draw more than Rs. 1 lakhs per 
year as their privy purse. It will be 
a donation to the country and, indeed, 
their sacrifice or good deea in giving 
up their privileged position which 
they were enjoying so far would be 
no less than the scarifice of those who 
had fought on the front to achieve 
freedom. Yet it is these people from 
whom a further sacrifice can be 
demanded, and I hope that this may go 
home to them. 

With these words, do support 
whole-heartedly the demands relating 
to the Ministry of Defence. 
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Shri D. C. Sharma (Gurdaspur): 
lliink all members of the House are 
agreed that Demand Nos. 9, 11 and 
114 sllould be voted unanimously 
because they deal with the Defence 
Ministry. But I want to ask one 
question: how far will these US. 95 
crores of additional money carry us? 
How long will they be of use to us? 
I am not a military expert or strate-
gist, but I have read some books on 
this subject and r find that the tempo 
of fighting has increased these days. 
Every newspaper tells us that waves 
'ifter waves Of Chinese soldiers are 
trying to overrun our country. I feel 
this is going to be a major conflict 
and as to how long it is going to last 
I cannot say anything. But it is going 
to be a big and maj Or conflict, the 
tempo of which is increasing day by 
day. How ~ w:·; ihis money last? 
I feel that the Government which 
knows much more about this war than 
1 do, or anybody else does, then even 
the newspaper pundits do, should 
have taken a more comprehensive 
view of things and should have tried 
to build up the war machinery in 
terms of soldiers, equipment and 
everything in as big a way as possible. 

It has been stated on the floor of 
the House that this money is required 
only for four months and we shall 
have to grant some more money in 
the next budget. That is true. But 
I feel that in a war a sense of urgency 
is a great asset. In war it is danger-
ous to wait upon event. In war the 
best thing is to prepare for something 
whiCh may take place and not for 
something which is taking place. In 
war the 'would be' is much more im-

r ~  than 'what is'. Therefore, 
think, our country should have asked 
for more so far a3 ~ is concern-
ed, so that we should have been able 
to fight the Chincse barborians with 
as much vigour und effect' veness as 
We want. 

Of course, defence :5 R ,eeret thing 
and we do not know how this money 
will be spent. But I know. that this 
money will be spent very wisely and 

that it wil] be spent to the advantage 
and benefit of our country and of our 
nation. I know that. But I feel that 
we want a large scale effort in the 
m:mufactu;"e of arms, a big effort in 
the manufacture of other things. 
Rs. 20 crores is not a small sum, but 
still when We think of the Chinese 
preparations and when we think of 
the Chinese strategy, you may think 
that this is not much. All the same, 
r \\ elcom2 this sign, this note of 
emergency and urgency on the part 
of the Government. 

It hels been said that the Govern-
ment should have told Us how they 
are going to meet this. So far as I 
kno,\! about Rs, 5 crares have been 
collectctl from all over India. There 
may be a little more ...... (Intcrrup-
lion) . I think, I can speak better for 
my own State than you. About Rs. 5 
crorcs have beEn collected so far, so 
far a, the public is concerned and, I 

~  my home State, Punjab, has 
given Rs. 2,70,00,000. 

An ~ Member: It has appeared 
in the papers as Rs. 87 lakhs. 

Shri D. C. Sharma: IilStead ot 
telling me that it has appeared in 
the p"'pers you shOUld tel! your States 
that they should also come forward. 
They r~ trying to correct my figures 
instead of emulating what is being 
done in the Punjab. It is a strange 
thing which these han. friends of mine 
are doing. 

was submitting respectfully that 
about Rs. 5 crores or a little more 
than that have been collected from all 
over India. That is a token of the 
grcat interest which our people are 
taking in the war effort. There is no 
dou':>t al:lout it. But you cannot wage 
war with the help of Rs. 5 crores or 
u.s. 50 crores. You cannot wage war 
with pUblic donations. It is not after 
all a philanthropic organisation. 
~r r  the money ha:;. to ~ 

[rom the nation and I would suggest 
.mlv two things in order to get more 
mo;:'ey from the public. 
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I have been going round my consti-
tuency during the last four days and 
1 have come to one conclusion which 
Is this. I tell vou of one place where 
the cripples w~  to the Deputy Com-
missioner and gave him Rs. 44 out of 
their beggarJ.y collections-the crip-
ples, people who cannot walk. The 
lalaried classes are also doing their 
bit and the most enthusiastic persons 
are those whulIl we call the lowly 
and the humble. They have shown 
much more interest in this war than 
those persons who 'belong to other 
income groups. But I am very sorry 
to say that the people whose incomes 
are large, people who show conspicu-
ous consumption, people who belong 
to the upper income brackets, are not 
showing as much interest in this war 
effort as they should do. The poor 

16 hrs, 

~r r s s  poor shopkeepers, 
school teachers, clerks, peons, r ~
lies, beggars, all these persons are 
~  forward to meet this challenge 
with the utmost generosity. But the 
people who, I think, are going to make 
a lot of money out of this war,-they 
will make money out of anything, 
even out of this war-have not proved 
their mettle in coming forv:ard with 
donations. This is a very sad thing 
to whiCh I refer. I would say that we 
should get as much from them as 
possible. Excess profits tax and other 
things can be imposed upon them so 
that they are not found wanting so 
far as this war effort is concerned. 
There is no doubt about that. 

At the same time, it should be 
regarded as a religious duty-we can 
use religion in this context-to buy 
Defence gold bonds and Defence cer-
tificates. Formerly, for these Bonds 
and Certificates, the Government used 
to have a machinery. We should do 
away with that machinery. Every 
citizen of India should come forward 
to buy these gold bonds and Defence 
certificates. 

More than this, we should do away 
with the frills of planning. There are 

certain things which al'e b.5. :1tial for 
our socio-economic planning. There 
is no doubt about that. We should 
hold fast to that as we stick to some-
thing which is very vital for us. There 
are so many other things. I do not 
want to refer to these things. Because, 
the other day when I referred to one 
thing, I got into trouble. I do not mind 
getting into trouble. I am always in 
trouble. The difficulty is this. There 
should be a Cabinet Committee for 
this. The Cabinet has Organisation 
and Methods Division to short-circuit 
procedure and to bring about more 
efficiency. There should be a Com-
mittee of that kind in order to see 
which items of planning are essential 
and which are not essential. Of 
course, we should go ahead with the 
plan. I would say that this thing 
should be seen to so that planning 
doe, not suffer in its essentials, but we 
can economise sO far as non-essentials 
are concerned. 

I am also happy that our Govern-
ment of India is taking over the 
Travancore Rare Earths Ltd. Former-
ly it was owned jointly by the Gov-
ernment of India and the Government 
of Kerala. Now, I find that the Gov-
ernment of India alone is taking it 
over and the Department of Atomic 
Energy is going to run it. I think this 
kind of dual control was not very 
helpful. Moreover, the Department of 
AtCYlIlic Energy requires this material 
very much for its needs. So, I think 
this is a step taken in the right direc-
tion. I hOPe the Indian Rare Earths 
Ltd. v:ill give a ~ r account now 
when it has escaped from the duality 
of control, than it was doing before. 

In the end, 
Demands for 
every Member 
supoprt them. 

I again support the 
Defence and I think 

of this House will 

Mr. Deputy-Speaker: Mr. Kamath. 
Your cut motions 29 and 31 are out 
of order. You can speak on them. 

Shri Hari Vishnu Kamath: I will 
speak on them. 
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[Shri Hari Vishnu Kamathl 
Mr. Deputy-Speaker, under the 

lengthening shadow of the national 
humiliation, temporary though it be, 
brought on ....... . 

Shri D. C. Sharma: I object to the 
word humiliation. 

Shri Bari Vishnu Kamath: I still 
stick to it. 

Shri D. C. Sharma: It is strange 
that an Indian Member of the Lok 
Sabha should use this word humilia-
tion. 

Shri Bari Vishnu Kamath: I repeat 
it. Under the lengthening shadow of 
national humiliation, temporary 
though it be . . .• 

Shri D. C. Sharma: I do not think 
that any Member of Parliament should 
use the word 'humiliation'. 

Shri Bari Vishnu Kamath: .... bro-
ught on by the disastrous reverses of 
our Armed Forces on the Himalayan 
frontier which in its turn, was, in the 
words of our President, the President 
of India, the result of credulity and 
negligence in the past, the House is 
discussing the Demands for Supple-' 
mentary Grants to totalling nearly 
Rs. 100 crores, out of which, in the 
fitness of things, Rs. 95 crores have 
been asked for under the head of 
Defence Armed Forces and capital 
outlay thereon. The House will be 
only too willing to grant these 
Demands, of course, on the definite 
understanding or condition that 
Government lay before the House, 
without any reserve, without any 
mental reservation what their 
policy is, what their ways and means 
of prosecuting the war are in the 
coming years. 

The Prime Minister has already 
warned the House and warned the 
nation that the war against communist 
China may drag on for years; it is not 
a matter of a few months only, and, 
therefore, the House is entitled to 
know on this occasion, when we are 
being asked to vote for a hundred 
crores or more, what exactly Govern-

ment plan to do in the coming years, 
and how they plan to raise the re-
sources for prosecu ling the war vigo-
rously and expeditiously. 

I have got cut motions Nos ..... . 

Mr. Deputy-Speaker: The cut 
motions are all taken as moved. The 
hon. Member can go on with his 
speech. 

Shri Bari Vishnu Kamath: I shall 
take up at he outset the first three 
CUt motions and diSPOse of them very 
briefly, because the subject of the 
others is rather important and I would 
dwelJ upon them at greater length. 

The first of these cut motions relates 
to the need for enlisting the services 
of the former Azad Hind Fauj, the 
former INA personnel of Netaji 
Subhas Chandra Bose. They were 
very well trained particularly in 
guerilla warfare during the years 
1943--45, and I would submit that 
Government, unless they are affected 
by Myopia, should take advantage of 
this opportunity to enlist the services 
of about, I am told, 20.000 such per-
sonnel who are scattered all over the 
country, that is ex-INA personnel. 
Out of them, some may be averaged, 
hut even their services can be utilised 
for training younger people, particu-
larly in the art and science of guerilla 
warfare, besides the actual warfare 
at the front. 

Now, I come to the subject relating 
to the next cut motion, and that is 
about the National Defence Conncil. 
It is very well that the National 
Defence Council has been constituted. 
But I am anxious, as, no doubt, you 
are anxious, and the entire House is 
anxious, that the National Defence 
Council should in no way erode the 
functions and powers of Parliament, 
should in no way seek to supplant or 
arogate to itself the powers and func-
tions of Parliament. Especially, if we 
want to promote parliamentary demo-
cracy, in this r ~  if we want 
to see that parliamentary democracy 
does not come to an end, since all of 
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~ includillg you, Sir, are anxious that 
we should have parliamentary demo-
cracy, then We should see to it that 
parliamentary democracy flourishes 
and finally conquers communism; then 
we should see that the National Def-
ence Council does not supplant or ar-
rogate to itself the powers and func-
tions of Parliament. The National 
Defence Council is goOd in its own 
way. But I would appeal to my hon. 
colleagues, and to the Minister on be-
half of the Government, to see to it 
that Parliament's functions are in no 
way watered down or whittled down. 

My concern was aroused because of 
a brief report in one of t'he papers, 
about the constitution and power. of 
the National Defence Council. One of 
its functions is: 

"To take stock of the situation 
and arrangements for national 
defence ... n. 

I need not read out the entire thing, 
because I am racing against time. 

As I said the other day, and as 
ha ve been saying it day after day, 
Parliament is entitled to know from 
Government .what the war situation is 
on a particular date. Wha t is being 
done by Government to meet the 
situation as it arises, whether the 
situation is bettering or worsening 
from day to day, and so on, and Par-
liament should be asked to advise 
Government as regards the war efforts 
and the prosecution of the war. The 
National Defence Council can func-
tion in a different capacity and in a 
useful manner-I have no doubt about 
it. But I will enter a caveat, a word 
of caution, to my hon. colleagues and 
to Government to see that Parliament's 
functions are not usurped, not arrc>-
gated, not whittled down in any man-
ner, by either the National Defence 
Councilor by any other committee 
that may be constituted by Govern-
ment in the country. Parliament must 
be assured the supreme place in this 
emergency. 

I will now turn to another cut 
motion, No.3, which relates to the 
strength Dithe Air Force. The Prime 
Minister is reported to iIla ve told the 
Consultative Committee of Parlia-
ment, and perhaps the Congress Party 
Executive also, that the Soviet Gov-
ernment is willing and is probably 
prepared ,to-he was confident that it 
would-honour its commitment with 
regard to the supply of the MIG 21 jet 
fighters. But unfortunately the very 
day after the Prime Minister made 
this statement, there was a London 
report-I am reading from one of the 
well-known papers of India, the 
Times of India-attributed to Soviet 
Embassy officials in New Delhi not 
anywhere else, who denied the claim 
of the Prime Minister that the Soviet 
Government would honour its com-
mitment. The House and the country 
are entitled to knaw where it stands 
with regard to this deal or transac-
tion. I might here appeal to you for 
protection, for protection of the powers 
of the House. The Minister concern-
ed, t'he Finance Minister Or any other 
Minister, may say that he has got no 
information. I would request you to 
kindly direct the Minister concerned 
or the Prime Minister to tell the House 
what the position is, because in this 
particular matter, there are other 
consequences that might arise fraIn it. 

As I said earlier, the Defence Minis-
ter-designate, whom we will have the 
pleasure of welcoming here in a day 
or two, is reported to have said two 
days ago-last week-that he believes 
Russia will not help India. Whatever 
it is, I hope Russia does fulfil the hope 
of the Prime Minister and many of us 
here and does help and- honour its 
commitment with regard to the M'G 
deal. But I would like to know, 
when a reply is forthcoming from one 
of the Ministers Or from the Prime 
Minister himselt, what exactly the 
position is, whether Russia has finally 
assured Government that it will hon-
OUr this commitment to the G:>vern-
ment and to the country. 

Now, I come to the last two sub-
jects, one with regard to prohibition 
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[Shri Hari Vishnu Kamath] 
ana We oiller with regard to reorgani-
sation of the Council of Ministers. On 
this occasion of a gra ve national 
emergency, when we are hard put to 
it to nnd money for helping the 
jawans in fighting-that should be 
our supreme consideration-I am 
glad that I haVe received support not 
merely frUffi my hon. friends on this 
side but also from my hon. friends 
opposite wj,th regard to scrapping of 
this farce of a prohibition policy. I 
do not want that our country, our 
army, should be sacrificed at the alter 
of a fetish, at the alter of a fad; I do 
not want that it should be crucified 
on the cross or the shi·bboleth of pro-
hibition. What have you got as a 
consequence Of prohibition? I am 
sorry to use strong words, but they 
descrrbe it aptly, that all that We have 
got, besides loss Of revenue--to which 
I am going to come later on-is deg-
radation of public life, corruption of 
administration and hyprocrisy, cant 
and humbug. That is what we have 
got in consequence of prohibition. I 
8m sure my han. friend, noW that he 
is no longer a Minister, will support 
me wholeheartedly in this matter. 
Here I have got some facts and figur-
es with regard to this fad and faree 
of a prohibition. 

If it had worked well, certainly we 
might haVe considered the matter and 
asked the Government to have a lon-
ger lease of prohibition, but when it 
has failed, when every committee ap-
pointed by any State Government has 
reported that it has been a failure, to 
stand on false prestige at this moment 
of grave national emergency and say 

~ prohibition has been a success is. 
I have no compunction and no hesita-
tiOn in saying, with due deference to 
such person's judgment, gravely 
damaging, even sabotaging, the natio-
nal war effort for the jawans, for our 
army. 

Here are the facts. There was a 
question asked in August by a num-
ber of hon. Members, including my-
self, about the cost of enforeement of 
prohibition-not the loss of revenue. 

The figures were given for. six States 
only. It is more than Rs. 6 crores. 
I tried my best to get figures fram 
the Library, Research and Reference 
section, regarding the loss from excise 
revenue and all that. The Library, 
unfortunately, has not been able to 
gl ve me exact figures, but one of our 
leading newspapers, The Indian Ex-
press, has estimated the loss of reve-
nUe as about Rs. 300 crores. 

The Minister Of Transport and 
Communications (Shri Jagjivan Ram): 
Fantastic. 

Shri Hari Vishnu Kamath: I IE*lve 
it to the Government to correct it if 
it is wrong. 

In the State from which you, Mr. 
Deputy-Speaker, hail, Mysore, not 
that I am narrow-minded in any 
sense, the Chief Minister the other 
day made a statement in the Assem-
bly stating that the prohibition offen-
ces have been mounting from year to 
year. I do not want to give the figur-
es, but they run into thousands, tens 
of thousands per year. 

Anybody who has been to B<Ymbay 
knows as my hon. friend Shri Trivedi 
said, how easy it is to get a bottle of 
whisky or -brandy Or whatever you 
like, provided you have the know-
how of getting it. 

It is therefore that I said earlier 
that I have no compun:ction in saying 
that it has led only to hypocrisy and 
cant and humbug, and at this moment 
I am sure that if this matter is left 
to the free vote of the House, to all 
parties and groups, I have no doubt 
in my mind that there will be near-
unanimous vote with regard to the 
scrapping of prohibition. 

Shri Sonavane: Question. 

Shri Harl Vishnu Kamath: I said 
near-unanimous. 

Shri Jagjivan Ram: It is a State 
subject. 

Shri Karl Vishnu Kamath: I would 
even go to the length of saying that a 
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vote for the continuance of prohibi-
tion, to enforce what to my mind is 
mere pseudo morality, is a vote un-
fortunately, I will repeat the word un-
fortunately, tragically, for the butche-
ry Of our jawans in the frontier. I do 
not want to say any more on that 
subject. 

Shri Sonavane: That is a very severe 
impttcation to be drawn by the hon. 
Member. 

Shri Hari Vishnu Kamath: I will 
come to the last subject, that is the 
re-organisation of the council of minis-
ters. There has been an insistent 
demand throughout the country. 
voiced by the public and in the press 
that the Government should cut down 
On administrative and governmental 
expenditure; just as charity begins at-
home, they should begin with their 
own council of ministers at the Centre 
and in the States. I believe the size, 
of the council of ministers here is 59, 
including parliamentary secretaries; 
not yet 60, it IS only 59 I do not say 
that it necessary follows that a big 
cabinet cannot prosecute a war. What 
I am anxious about here is that M1nis-
ters, Ministers of State, Deputy Minis-
ters and Parliamentary Secretaries 
must be appointed solely on the basis 
of national necessity, not on party 
grounds nor on political grounds, but 
on individual merit. May I suggest in 
that connection that if in 1947, soon 
after Independen"", the Prime Minis-
ter could go outside his party and in-
vite Dr. Syarna Prasad Mookerjee and 
Dr. Ambedkar to join his Cabinet, are 
we not faced with graver emergency 
today? Even non-party men, competent 
men should be invited to join the 
Cabinet and some Of those friends in 
the Cabinet may usefully give place 
to thOSe who are invited to join the 
Cabinet so that war may be persecuted 
vigorously. 

One word more and I have done, 
Sir, What I am asking for is, as I 
said, the reorganisation of the Council 
of Ministers and at this time of our 
national destiny and national emer-
gency, no partisan considerations 

,rh) ~  lilld a place with the Gov-
::.. __ ' ~ '~ in ~s supreme task of 
PcdccClt;ng the war. Paraphrasing ~ 
fire abserva tion made by a British 
statesman, a great task and little 
mmds go ill together and unless Gov-
ernment brings to this great task a 
great mind dominated only by nation-
al considerations after a clean break 
with partisan considerations, until that 
is done, I far one am afraid that war 
cannot; and will not be prosecuted 
with tIhe vigOUr needed. In the end, 
therefore, while supporting the de-
mands for grants, I seriously and 
earnestly request the Government, 
first,to consider seriously whether tille· 
policy Of prohibition should be con-
tinued for the duration-l do not want 
it to be permanently scrapped, of the' 
emergency and whether it should not 
be scrapped so that we can get Rs. 200 
or Rs. 300 crores more for prosecuting 
the war; and secondly, they should 
seriously consider whether the Coun-
cil of Ministers should not be reorga-
nised.in the manner I have suggested. 

Shri Venkatasubbaiah (Adoni): Sir, 
rise to support the demands for 

grants. We are in the midst of a grave 
crisis and a national emergency in 
which we are faCed by the Chinese and 
today's news shows the worsening of 
the situation. But anyhow, under ~ 

bold leadership of the Prime :\i.n:ster 
we are determined to fight out the war 
to the finish and drive out the Chinese. 
I regret to say that the way in which 
these Demands have been presented 
did not clearly reflect the seriousness 
Or the emergency facing the country 
Out of Rs. 100 crores sought to-be pro-
vided for Rs. 95 crares is being spent 
On our Defence forces. If you see the 
sentiments that have been aroused, 
you will find that the count!"',; is in a 
mOOd to sacrifiCe everything to defend 
our motherland. When the Govern-
ment is charged with this grave res-
ponsibility and the entire nation is be-
hind the Prime Minister and the Gov-
ernment. no stone should be left un-
tumod to cihannel the resources of our 
countTv and te stand up against this 
aggression. Great wars are fought not 
only on the frontier but on the home 
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front. We have to mobilise our eco-
nomic and other resources when we 
have to spend hundreds and thousands 
of crores for our defence. Our Prime 
Minister has correctly said that apart 
from the struggle on our front, our 
economic, industrial and agricultural 
base has to be serengthened. Unless 
that is done, we will not be able to 
withstand the strain and stress that 
are being put upon the people to con-
tinue this war. 

My hon. friend Shri Kamath has 
been suggesting one important thing 
regarding the scrapping of probibition. 
I agree with some of the opinions ex-
pressed by Shri Kamath so far as the 
implementation of prohrbition is con-
·cerned. In most of the States, for se-
veral years, prohibition has been in 
force, and as he said, nearly Rs. 6 
-crOres are being spent for its imple-
mentation. Some of us feel that pro-
hibition has not been so thoroughly 
·successful as it should have been. 
There have been however, several rea-
sons for that. W; must have failed and 
the voluntary organisations which 
were very enthusiastic about the im-
plementaLon of prohibition must have 
failed in their duty apart from the 
duty of the Government in enforcing 
prohibition. But, now, at this stage, 
suppose the Government takes a de-
cision to scrap prohibition does Shri 
Kamath expect that Rs. 300 crores is 
going to come to the coffers of the 
Government? I don't believe it be-
cause the conditions are such that even 
if prohibition is scrapped, there are 
several people-vested interests--in 
this country who have been making 
the best use of prohibition and they 
have become enormously rich by re-
sorting to this illicit arrack. Suppose, 
tomorrow, the Government auctions 
all the toddy and arrack shops, can 
we think that we can get so much of 
revenue as Shri Kamath envisaged? 

16.27 brs. 
[SHRI MULCHAND DUllE in the Cha.ir.] 

I do not think so. It would not fetch 
.any revenue. Now, because everyWhere 

there are illicit distillers when the 
man who gets after aucti;n on behalf 
of the Government will not corne for-
ward, and the effort to get revenue 
wil! be thwartea and spoiled at every 
stage. So, we should not be of the im-
pression that we could get so much 
of revenue. We should not give up 
the policy Of prohibition. If it can be 
abandoned at a later stage, it can be 
slowly done on a phased basis, but not 
at this moment. Stopping or scrapping 
Of prohibition will not only not bring 
any revenue to the Government but 
will upset the social values 
and the social equilibrium that 
have been maintained in this 
country. So on that point, I do 
not agree with my hon. friend Shri 
Kamath. 

Another point that I would stress is 
unless the Government comes forward 
to tax people and also to devise ways 
and means as to bring revenues it will 
not be possible, and this may ~  this 
country to inflation. We have seen 
after the last war how several coun-
tries which had participated in the 
war-Germanv and other countries--
had suffered from inflation and how 
inflation had worked on the economy 
and the calibre of those people. So, 
from this time onwards. the Govern-
ment should take sufficient care to 
see that we get sufficient revenue and 
reimburse our national war effort. 

The til'St thing that I would suggest 
is regarding the privy purses. Patriotic 
princes have voluntarily corne forward 
to cut their privy purses and give the 
amount to the Government. But I 
would say that the Government should 
come forward to say to the princes 
that there will be 50 per cent cut on 
the privy purses of princely families, 
with a view to get a considerable in-
come to our coffers. 

I would also suggest one more thing. 
The Nizam of Hyderabad-the State 
from which I corne-is considered to 
be one of the richest people in the 
world. He may be tackled properly 
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and h .. m'lSt be persuaded to invest his 
amounts in gold or defence bonds. He 
is supposed to have amassed enormous 
gold and is considered to be one of 
the richest people. Such men, and 
some of the industrialists and some of 
the zamindars who have hoarded 
money, should also be tackled pro-
perly, and if that is not possible, legis_ 
lation can be brought in this House to 
impose certain taxes on such people 
so as to get revenue to the State. 

Regarding =all savings, as my 
friend has pointed out, small savings 
should be enforced with redoubled 
vigour and every effort should be 
made not only by the Government, 
but also by the non-official organisa-
tions to push through the schemes, be_ 
cauSe the mood and temper of the 
country today are very much in ac-
cordance with this drive and the Gov-
ernment should make the best of this 
opportunity to mobilise the resources 
of the country to strengthen our war 
efforts. 

Most of the amounts have been 
locked up in cooperatiVe institutions 
under common good funds and divi-
dends. If neCessary Government 
should bring in legislation that during 
the emergency period the common 
good funds and dividends that are to 
be given to the members should be 
appropriated to some extent to the 
Government coffers. 

With these few observations I whole 
heartedly support these ~ s and 
I am confident that we will fight the 
war to the finish. 

Shri Ranga (Chittoor): I am very 
much in agreement with most of the 
suggestions made by mv han. friends, 
the leader of the Jan Sangh and the 
Deputy Leader of the PSP. We have 
ourselves from Our party given notice 
of three very important cut motions 
suggesting that there is need for spe-
cial additional allowances of Rs 30 per 
month for jawans employed in the mi-
litary operations on the frontiers and 
an additional gratuity of Rs. 1,000 for 
all thOse who meet with death in tac-
tual military operations, we have sug-

gested these ~3 at random; if 
the Government are willing to givt: 
more, we would be only too glad. ' 

Shri S. M. Banerjee: Normally they 
get more than Rs. 1,000. 

Shri Ranga: This is in addition to 
what they will get norma]ly. 

Secondly, there is need for increase 
in gratuity for the pilots and other offi-
cers associated with them on the 
ground and in the air while in military 
action against the Chinese aggression 
by Rs. 5,000 and for the jawans by Rs. 
1,000. 

I am extremely anxious that Gov-
ernment should give serious conside-
ration to the suggestions and try their 
best not only to accept them, but also 
to implement them, so that we could 
have some feeling of satisfaction that 
we are not remiss to the special needs 
of all these brave men who are not 
only risking their Jives, but are ac-
tually laying down their lives one 
after the other by thousands as it were, 
trying to safeguard the liberty and 
freedom of our people. It does not 
need much argument to justify these 
demands which we are making. Gov-
ernment can possibly raise two objec-
tions, namely paucity of funds and 
discrimination against others. Regard_ 
ing discrimination, I would suggest 
that we have made it very clear that 
We want to give theSe special allow-
ance for all thosn jawans and offi-
cers who are today actually engaged 
in national defence and the war as-
sociated with it. Therefore there is 
no such thing as discrimin'a tion. So, 
that complaint ought not to be raised. 

Then there is the question' of pau-
citv of funds. It is there thRt the 
suggestion made by our friends for 
the abolition or suspension of prohibi-
tion becomes verv relevant. One of 
Our friends was a;king "Suppose you 
abolish prohibition immediately; would 
it be possible to get all this money?". 
You mav not be able to get all that 
money, but it would certainly be pul-
ling in and by the end of the year at 
least half of what is estimated to have 
been lost by Us by the introduction 
of prohibition can certainly be realised 
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and even that would be a very big 
contribution indeed in this direction. 

In addition to that, the abolition of 
prohibition will certainly raise the 
morale of the people the moral stan-
dards of our officers' as well as the 
people concerned, and it will rid our 
society of the new incubus that has 
come to play mischief with our social 
standards and moral levels. There-
fore, I do not think I neel have to 
stress very much mOre to urge Gov-
ernment to give fresh consideration to 
this matter. 

I had been as much keen on the in-
troduction O!f prohibition as my friends 
on the other side in the Congress 
party. I have also been guilty of hav-
ing contributed my share in bringing 
about this demoralisation in our so-
cial standards as a result of the intro-
duction of prohibition. By alI standards 
and from all quarters it is admitted 
that it has been a failure. It has also 
been admitted that a new cottage in-
dustry has come into being. It is also 
admitted that officers who are entrust-
ed with the enforcement of the so-
called prohibition are the worst pos-
sible offenders themselves and they are 
making huge profits. In a sort of way 
all those people who are appointed as 
prohibition enforcement officers con-
sider themselves as extremely fortu-
nate because without any difficulty 
they are able to make huge profits. 
Therefore, we would be doing a very 
good service indeed to ourselves by 
scrapping prohibition. I am sure if 
Mahatma Gandhi were alive today: he 
would be the first person to say 
"scrap this thing, because it has be-
come an evil". Therefore, We would 
be doing a great service to ourselves 
if the ruling party and others agree, 
if not for the abolition, at least for the 
suspension of prohibition during the 
pendency of the emergency. 

Then, I find we are still unprepared 
to face oUr responsibilities in regard 
to the present war. I was told on 
good authority-nevertheless, I speak 
subject to correction-that some 

friends from abroad connected with 
other Governments, friendly govern-
ments, were asking for details as to 
what kind of support we needed from 
them, and some of their representatives 
were also here and they were waiting 
for the convenience of our government. 
was told that in the first instance they 
had to wait for fifteen days before they 
could possibly get any kind of detail-
ed assessment of our needs and the 
kind and magnitude of the help that 
we needed in different aspects of de-
fence equipment. Even nOW it is not 
yet quite clear to them, as press re-
ports go, as to how many aeroplanes 
we want what type of aeroplane" 
when, r~  which country and so on. 
It appeared in the neWspapers that 
America was asked to send aeroplanes, 
the American Government ai:reed to 
it but afterwards when our represen-
tatives were a,ked by the American 
authorities as to the details of the type 
we require our representatives told 
thE'ffi that they were awaiting advice 
from India with the result that they 
did not get it. We do not know how 
many aeroplan", are being supplied-
We need not be told about it, but we 
would like to be assured that our Gov_ 
ernment are first of all alive to our 
needs and our Government have got 
sufficient numbE'r of experts to advice 
them in this particular regard. 

There are very many rumours af-
loat, the truth of which we do not 
know, but We feel very apprehensive 
about the possible unpreparedness of 
our Government to assess their own 
needs in great detail and then decide 
how much of these needs can be satis-
fied by whatever We have today in our 
possession, whatever we can possiblv 
get repaired or rehabilitated and then 
put into action, and how much more 
We need and from which countries w" 
could possibly get them convenientlv 
and readily. 

We have no idea whether it would be 
advisable or necessary for us to invite 
experts from some fr:endly countries 
to come over to us and co-operate wit" 
our own experts in assessing our needs: 
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and in deciding to what extent and in 
what manner we can possibly ask for 
assistance from different countries; 
and what are those countries and so 
on. Would it be too harmful to us--I 
would like the Government to examine 
this very carefully-to invite these 
experts from abroad? Would it not be, 
on the other hand, advantageous to us 
to invite these experts and welcome 
their co-operation and ask our own 
experts to work in co-operation with 
those expert; and then assess our 
needs? All these things have got to be 
considered very carefully at the 
highest possible level and not merely 
by the Defence Minister or by the 
Foreign Affairs Minister but by who-
soever is placed in charge of the whole 
defence responsibility of India. All 
those Ministers wilj have to sit toge-
ther in a conference with our experts 
and then decide about these matters. I 
would like to be a5Sured what Gov-
ernmcnt are now trying to do in this 
(1ir,'ction what they achieved till now 
and what they propose to do in the 
near future. 

This ' ~ r does not brook any de-
lay. Only this morning we heard the 
melancholy news. It w ~ big loss in-
deed for us. With very great difficulty 
and after making so many sacrifices 
we were able to build that air-strip 
at that great altitude. We have lost it. 
What wou!d be the military signifi-
cance of it? That is not for me to as-
sess. It is for the Defence Ministry as 
well as the Government as a- whole to 
do. Whatever advantages we thought 
we would be gaining by constructing 
it and keeping it ready. I am sure, the 
enemy would be able to get very much 
more advantage because it is better 
equipped and better prepared. Their 
annies have already come into our 
land in such huge numbers and with 
such heavy equipment. Now that they 
have got this air-strip in their posses-
sion. We do not know how much more 
they will be able to bring in the very 
near future, possibly in the next few 
days. 

Under these circumstances would it 
not be wise on the part of the Govern-
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ment to think in terms of obtaining 
support from abroad on a maSSIve 
scale? You cannut possibly have this 
kind of a massive support from other 
countries unless you make up your 
own mind in regard to your own poli-
tical attitude. It is in that connection 
that so many of U3 have been tepeat-
edly demanding that the Govern-
ment must make up its mind as to 
whom it wishes to invite as friends and 
on whom it is going to depend pri-
marily. It is no good going on dream-
ing of some kind of support that might 
ss ~  come or materialise either 

from Soviet Russia or from any of her 
sattellite countries in Europe. We "have 
waited long enough and it is time now 
that the Government make up its own 
mind. We have said so much in the 
other debate that I do not think it is 
necessary for me to say anything more 
in regard to this matter and to bring 
to the notice of the Government the 
urgency of this particular situation. 

Then there is a question of the Cabi-
net. It is " vexed question. If we sug-
gest, as many people have been sug-
gesting that there should be a nation-
al government, the question arises 
whether it should include representa-
tives of the Communist Party. I am 
opposed to that. There also, the Gov-
ernment has to make up its mind in 
regard to its attitude towards the 
Communist parJY. It is high time for 
my hon. friend the Prime Mimster to 
revise his own views. He has express-
ed his views the other day. I did not 
wiSh to interrupt him while he was 
spe'king. I am clear in my mind and 
I am sure a large number of people 
belonging to various other political 
parties, excluding the Communist 
party also are clear in their own mind 
that in this nation"l crisis, we cannot 
very well depend upon the Commun-
ists to play a patriotic role as we can 
expect from the other political parties. 
My hon. friend the Prime Minister IS 
not prepared to make up his mind. 

One thing at least he must be pre-
pered to agree, that yC}U cannot possi-
bly have a place in any National Gov_ 



Dem4nda NOVEMBER 19, 1962 JOT Supplementary 
Grants (General) 

[Shri Ranga] 
ernment for the Communists in this 
country. We have heard so many 
horrible things happening in Assam 
and also in Bengal. Of course, my 
hon. friends the Communists would 
disclaim all responsibility. But, my 
fear is, knowing as We do about the 
activities, intrigues, schemes, machi-
nations and plans of the Communists 
not only in this country, but alI over 
the world, it is not impossible-I do 
not accuse my friends here and now; 
it is not impossible I say-for the 
Communists to play the game of being 
patriots on the one side loyal to their 
resolution which they are supposed to 
have passed and for another group to 
disagree with it-the minority group 
to play the role of international com-
munists and the majority group to 
play the role Of patriotic communists, 
both of them going in the same way, 
hoping for the same results in the 
end. 

In these circumstances, the only 
thing one can suggest is a coalition 
Government. How can we think of 
suggesting a Coalition Government 
standing as we do from the Opposi-
tion? We are not over-anxious to 
share responsibility with the present 
Government unless and until the Gov-
ernment itself, unless and until the 
ruling party, their own Prime Minis-
ter make up their mind that it is 
time for them to invite the co-opera-
tion of all non-Communist parties in 
order to fight the Chinese. Therefore, 
I dismiss that consideration also. 

Then, 1 come to the third conside-
ration, that is not only about the size 
of the Cabinet, but also the quality of 
the Cabinet, content of the Cabinet. I 
can say that they themselves have con-
fessed by having to go out of the 
House and beg a Chief Minister from 
one of the States, to come over here 
113 God coming down from Heavens, to 
be the Defence Minister,-they have 
confessed that out of the 62 Knights 
Templars, they no not have one other 
man apart from Shri Krishna Menon 
in whom the Prime Minister has 

enough confidence to call upon him to 
be the Defence Minister. I am sure, 
it cannot be said by the Prime Minis-
ter himself that the gentleman who 
has been fortunate enough to be call-
ed here as Defence Minister has some 
special qualifications to be the Defence 
Minister which are not possessed by 
his other colleagues. There was a 
time when an old man Dr. Katju was 
good enough to be the Defence Min-
ister. The late Shri Gopalaswami 
Ayyangar was considered to be good 
enough to be the Defence Minister. 
The Prime Minister considered himself 
to be good enough to be the Defence 
Minister. 

8hri 8hivaji Rao 8. Deshmukh: You 
remember Professor, these are peace-
time leaders. 

8hri Ranga: Unfortunately, I do not 
happen to come from Sahya.iri. There-
fore 1 am not obliged to play to the 
gallery of Sahyadri. 

8hri Sonavane: The co-operation of 
the hon. Member would not be forth-
coming unless he is taken in the Cabi-
net. (l nterroption) . 

Mr. Chairman: Order, order. 

8hri Ranga: Therefore, r am coming 
to this conclusion. I have shown to the 
House that through their OWn failure, 
it is clear that they do not rate very 
high their own abilities to provide the 
necessary leadership for the defence of 
this· country at this stage from the 
Cabinet's end. My hon. friend Shri 
Kamath has suggested that a smaller 
Cabinet would do. He has also sug-
gestad that there should be a Defence 
Committee or Council, smaller in size 
than what has been constituted. I do 
not wish to say anything about it 
because they are matters especially 
within the realm of power and the 
exercise of power by the present Gov-
ernment. 

Mr. Chalnnan: The hon. Member 
should try to conch.de now 

8hri Ranga: I am speaking for my 
group, and, there is no need for you to 
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remind me to conclude. I know when 
to start and when to stop and I am 
goin g to stop very shortly' too. 

Me. Chairman: The hon, Member 
began at 4-30 P.M. How much more 
time does he want? 

Shri Ranga: I am going to conclude 
very shortly. I do not wish to take 
even one minute more than what is 
necessary. 

As I was saying, the Defpnce Coun-
cil is their own look-out. It is our 
.duty here to judge them by their 
achievements. As for their achieve-
ments, a part of their achievements 
was detailed this morning by the 
Prime Minister. So, by every count, 
this Ministry stands self-condemned. It 
was not because we did not agree with 
the idea of moving a vote of censure 
tha t we did not support our friends of 
the Socialist Group when they sought 
leave for a vote of censure, but it is 
our duty to say quite frankly and 
boldly that this Cabinet has lost the 
confidence of the Opposition. They 
have even gone beyond the limit of 
tolerance on the part of the Opposition. 
That is all that I can say, because, 
after all the Cabinet has got to have 
its own majority, and they have got 
370 of them and they are in such 
overwhelming numbers that the 
moment they raise their voices, we are 
all completely silenced here in this 
House. Should they not take a leaf 
from the experience of Great Britain? 
They refuse to do so. They just want 
to hug one another and warm them-
selves, as our jawans are not pble to 
do. But, however much they may 
warm themselves, a time wlII come 
when they have got to try and pre-
!!ent a better Cabinet a sma;]"r and a 
more powerful cabinet a Cabinet that 
will inspire confidence in the country, 
an,-l what is more, evoke toleration and 
co-operation from the Opposition. As 
things are today, it is time that this 
Cabinet comes to be reconstituted as 
soon as possible. 

In conclusion, I would on!y say one 
thing. Is not the Prime Ministership 

a big enough responsibility? Does it 
not call for almost a superman today? 
Is it right that this country ~  be 
blessed with a leader who is not satis-
fied and who thinks so low or SO small 
about the responsibilities of Prime-
Ministership that he must continue to 
load himself and burden himself as he 
has been doing over all these years 
with the variou.s other responsibilities 
that he has been burdenei with? Is it 
proper? Are they doing their duty 
towards the country as well as they 
could possibly be expected to do? 
Therefore, I sincerely hope that the 
Prime Minister will soon come to a 
conclusion that he should divest him-
self Of all other responsibilities and 
begin to play the role of Prime Min-
ister, as hundred per cent Prime Min-
ister, as an effective and dynamic 
Prime Minister giving the lea;i and 
providing the leadership that this 
country has got a right to expect 
from its Prime Minister. 

8hri Barish Chandra 1I1athur 
(Jalore): I must complime!"!t my hon. 
friend Shri Ranga on his ~ r r

nary ability and capacity to d;stort 
and twist facts and present them in 
his own way. He was just saying 
that since we had to import a Defence 
Minister it meant that the Prime Min-
ister had no confidence in his present 
coIleagues. I think that he ehould 
have gone a litle further alld said 
that the had no confidence not only in 
the 62 friends but in the 370 Cangress-
men here. I think that he could have 
taken his argument to that Jength. 
May I know if he would agrte with 
me that when we asked Shrl C. SiIb-
ramaniam to join here as the Minis-
ter of Steel and Heavy Industries, 
the same was the reason, Lecause 
there was nobody here and we want-
ed to import somebody from Ma,dras!_ 

An Bon. Member: He was reluct-
ant. 

Shri Barish Chandra Mathur: I 
wish my hon. 
to understand 
considerations. 

friend Shl"i Ranga 
that there are various 

Most particularly, in 
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a matter of emergency like this, I do 
not think that it behoves a man of 
his stature in public life to exploit a 
situation like this and present a 
picture in that form. 

He also made a brief mo.nlion about 
the Prime Minister. I think he will 
understand me properly when I ad-
vance certain argument. I think he 
will understan:l much better when I 
~  the Prime Minister of U.K. when 
he analysed the causes of this big 
conflict between China and this <'oun-
try. The first cause h" mentioned 
was that China was feeli"g envious 
of the great reputation which the 
Prime Minister of this great country 
has built up in the internatic"al field 
I wish any hon. friend to understand 
that it is not the bigness of an indi-
vidual, it is not the bigness, of this 
Government, it is ihe bigness of this 
country, a bigne3., of w ~  '1e should 
be equally proud as I am or anybody 
sitting in this House. So at ~s  in 
a time of emergency, let us cast asipe 
these petty considerations and see 
things in their proper perspective. 

8mi Vasudevan Nair (Ambala-
puzha); Why dan't they take the 
Swata"tra Party into the Cabinet? 

Shri Harish Chandra Mathur: I have 
·a great affiliation with my ho". and 
esteemed fdend, ~1r  Ea!1ga. We 
were together for four vec.1'3 in the 
Rajya Sabha and now ~ have been 
here for quite a long ti",e. 

Now, I would like to devote myself 
exclusively to these Supplementary 
Demands before us. These Demands 
have a3c.umed a special importance 
because theY make a c;pecial provision 
~  meet this emergency. There is 

provision for our defenCe nc:ed· ]n thi:i 
respect. Otherwise. w~ Tnss these 
supplementary demands without much 
discussion. I am happy that ,h'! en· 
tire HOlL;e has rivetted ;t; attention 
on this particular crucla! ilemand to 
meet the emergency. But I am afraid 
that I do not find that spirit of emer-

gency, that business like attitude, in 
• the Demands as they ha\'c been pre-

sented and have been discussed. I 
think everyone in this HOUSe will 
bear me out when I say that when the 
Finance Minister represents his 
annual budget here, the whole House 
is full and all the galleries are full. 
And what does he come out with? 
He just comes every year with a cer-
tain amount of fresh taxation amount-
ing 10 Rs. 51J-..S0 crores. Last time, 
We had about Rs. 70 crores. The 
country had expected that it would 
be about Rs. 40--50 crores. But for 
that there is so much awareness and 
consciousness and everybody thinks sO 
much about those r ~s s  

Here now we have before us these 
Supplementary Demands totaling 
about Rs. 95 crores end they are to 
last us only for ~r months. Wo k-
ing on this base, we need another 
Rs. 300 crores extra. I do r.ot know 
on what promises these estimates have 
been based. I wish the han. Finance 
Minister had taken gO,'d care Gf the 
mOOd and temper of ~  COclntry at 
the present moment and presented, as 
a matter of fact, a 3llpplementary 
budget to meet the c!cfcnce liabilities 
of this country. At t1:i, time, he 
shouln have taken this House inte 
conf\--1.ence. In this emergency, every· 
body is in a proper frame of ':mind, 
in a proper mood to come forwar(l 
and do anything needed for meeting 
the emergency. We would need nO: 
~3  ~  Rs. 300-400 crores-i1 i 

obvious to me-to meet the em€!'g('nr 
we have to face. 

If we have to face thls PITtergen 
and when they present these DCllldn, 

J.' 

I think we must take it fur gearte 
that it is not by putting certain paper 
currency into circulation that he 
wants to meet these Demands. ! do 
not think it is only bv drawing trea-
sury bills that he wants to meet these 
dcmands. He should have taken this 
House into confidence, ayon we must 
have heard simultaneously how he is 
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going to meet the demands of OUr re-
quirements for defence. He sliould 
have at the same time given a very 
gOOd proof as to how the Government 
is going to gear itself up to bring 
about an amount of economy. There 
is a lot 'of room for economy. In all 
war times We had always taken cer-
tain strong measures to bring about 
certain economies, we had tried to 
inject a certain efficiency in the ad-
ministration, We had tried to do so 
many things. While standing here, I 
would be prepared to make quite a 
few suggestions as to how we can 
bring about quite a large am'ount of 
economy, what other measures We can 

, adopt to gear up and create a fresh 
climate in the country and make 
people understand and also take for-
ward the enthusiasm which has al·· 
ready been generated. 

It is obvious to ail of us that this 
war is not going to be financed by 
these d'onations. So far as donations 
are concerned, we are ~ appre-
ciative, and I am quite aware, and 
am one with my hon. friend Shri 
D. C. Sharma who said that at 
r~s  the donations by far and large 

have been coming from the lower 
strata of society-I would not call 
them lower strata, they are rather the 
top strata because these are the 

, people who have given a good account 
of their patriotism and come forward 
with all sorts of donations. When 
you accept a donation from a merC' 

~ clerk who is giving you all his life 
savings, you must understand what a 

P: t.remend'ous responsibility we are 
., taking upon ourselves; We must alsa 

realise the tremendous responsibility 
'Ie are accepting when we are taking 
he life earnings, the ornaments etc., 

,'from the lowly people who have 
b' through their sweat and toil earned 

a little and come forward quite 
readily and willingly to put them 
in the coffers of this Government to 
meet this emergency. While we deep-
ly appreciate this, we must hav.. a 
clear understanding of the entire 
situation, what it means if we are to 
2140 (Ai) LSD.-7. 

raise even; only Rs. 40 or Rs. 60 
crores annually. 

I have certain suggestions to make 
as to what we can do to meet this 
"mergency and raise 'our revenues in 
the present tempo. I just enquired 
the other day to find out what the 
wage bill of organised industry and 
mining only in this country was. It is 
about Rs. 1,000 crores. That means, 
if they contribute only 10 per cent, 
it will come to Rs. 100 crores per 
annum. We have got a provisron here 
in the emergency provisions by which 
we can ask for a certain percentage 
out of the salaries drawn by ~  

Most of the people are willing and 
coming forward to do that, hut the 
Finance Minister must give it his first 
attention. There will be no objection, 
particularly because the people at the 
lower ladder are quite willing to give 
10 per cent, and some of them are 
prepared to give even 15 per cent. 
If the people in the higher strata, 
higher level, are not in tune with 
that patriotic spirit, I care a tuppence 
for their feelings. We must put in 10 
per cent for a particular income, and 
15 per cent for the higher income 
which will give this country about 
Rs. 100 to Rs. 150 crores. 

Shri Ranga: For the civil section. 

Shri Barish Chandra Mathur: This 
does not include the government ser-
vices. I was speaking of organised 
industry and mining. Then there are 
the commercial houses. If the wage-
earner can contribute Rs. 100 crores, 
there is absolutely no justification, n'o 
reason why these profit-making big 
concerns should not be able t<1 give 
twice what the wage-earner is giving 
as a matching grant. That is, they 
must be made to pay Rs. 200 crore. 
per ann urn out of their profits. 

You may ask how we can get Rs. 200 
crores. I will give you an examplp.. 
Instead of sales tax being realised 
by the State Governments, if the 
Cen tre takes over the organisation "f 
the sales tax, and if there is nC) 
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leakage and if it is realised at origin 
as a turnover tax, what will happen? 
The Chief Minister of Punjab the othet· 
day told in a public meeting that in 
Punjab alone the leakage of sales tal< 
amounts to the tune of Rs. 2 crores 
per annum. Just consider what is the 
leakage all over the country? It 
means that without additional taxa· 
tion of a single nay a paisa, you can 
get about Rs. 39 crores additionally 
simply by taking over sales tax admi-
nistration and making it foolproof. 
You will also earn the gratitude D.r 
lakhs of people who are being r ~  

sed by the small man who want. 
them to come to him and present his 
books and so on. 

I will take an:other five or.1J! 
minutes. 

Mr. Chairman: He may eontinue to-
morrow. 

Cut motions nos. 1 to 6 and 15 to 20. 
by other han. Members may also be 
moved by them subject to their beml! 
otherwise admissible. 

Need to implement Raghuramaian 
Committee Report for army 
personnel 

Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67.00,00,000 in res-
pect of Defence Services. Effective 
Army be reduced by Rs. 100." 
(1) 

Need to grant permanency to those 
civilian emp!oyees employed in lieu 
of armll men 

Shri S. M. Banerjee: 1 beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in res-
peet of Defence Services, Effective 
Army be reduced by Rs. 100." 
(2) 

Need to expand the manufacturing 
capacity of the ordnance factortes 

Shri S. M. Banerjee: 1 beg to move: 
"That the demand for a supple-

mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect of Defence Services, 
Effective Army be reduced by 
Rs. 100." (3) 

Need for co-ordination Of ordnance 
factOries, army workshops and Tech-
nica! Deve!opment Establishment! 
to step up production 
Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in res-
pect of Defence Services, Effective 
Army be reduced by Rs. 100." 
(4) 

Urgent need to expand the M.E.S. 
Organisation 

Shri S. M. Banerjee: 1 beg to move: 
"That the demand for a supple-

mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect of Defence Services, 
Effective Army be reduced ·by 
Rs. 100." (5) 

Need to ~  the Border Road 
Organisation 

Shri S. M. Banerjee: 1 beg to move: 
"That the demand for a supple-

mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in res-
pect of DefenCe Services- Effec-
tive-Army be reduced by Rs. 100." 
(6) 

Immediate need to revive negotiating 
machinery at three !eve!s in all 
defence estab!ishments to maintain 
abso!ute industria! peace. 
Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect 'Of Defence Services, 
Effective-Army be reduced by 
Rs. 100." (15) 

Urgent need to USe the army work-
shops for production purposes 
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Shri S, M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect of Defence Services, 
Effective-Army be reduced by 
Rs. 100." (16) 

Need to PUt E.M.E. and station work-
shops under ControLler General of 
Defence Production 

Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect of Defence Services, 
Effective-Army be reduced by 
Rs. 100." (17) 

Immediate need to recaLl the technical 
experts who are able-bodied and 
utilise their services in Ordnance 
factories. 

Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in 
respect of Defence Services, 
Effective-Army be reduced by 
Rs. 100." (18) 

Need to have three shifts in Ordnance 
factories 

Shri S. M. Banerjee: I beg to move: 

"That the demand for a supple-
mentary Grant of a sum not 

exceeding Rs. 67,00,00,000 in res-
pect of Defence Services, Effec-
tive-Army be reduced by Rs. 100." 
(19) 

Need to expand the Defence Liaison 
Unit at Delhi to expedite procure-
ment to material. 

Shri S. M. Banerjee: I beg to move 

"That the demand for supple-
mentary Grant of a sum not 
exceeding Rs. 67,00,00,000 in res-
pect of Defence Services, Effec-
tive-Army be reduced by Rs. 100.' 
(20) 

Mr. Chairman: These cut motions 
are also before the House. 

BUSINESS ADVISORY COMMITTEE 

NINTH REPoRT 

Shri Kane: Sir, I beg to present 
the Ninth Report of the Business Ad-
visory Committee. 

17.08 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
November 20, 1962jKartika 29, 
1884 (Saka). 


